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AFFIDAVIT ON BEHALF OF PUNE MUNICIPAL CORPORATION
RESPONDENT NO.1

I, Shri Vikram Kumar, Age-Adult, Occupation- Service, having office at Pune
Municipal Corporation Building, Shivaji Nagar,,f‘Pune- 41 1_005 state on

solemn affirmation as under:- -

1. I am working as Municipal Commissioner with. Pune. Municipal
Co‘rporatxon and I am authorized to file this affidavit. I am filing this
affidavit on the basis of information given to me, and documents
made available to me. I am filing this affidavit as per the direction
given by this hon’ble tribunal on 16/10/2020.

2. I state that thefe are 12 locations identified by the Applicant in his
Application. Out of those 6 locations are situated in the limits of

Pimpri Chinchwad Municipal Corporation Respondent No. 2 and

Pune Metropolitian Region Development Authority Respondent No. 4

&



at 2 locations work of Pune Metro is under construction by Maha-/ X
Metro and only 4 locations are pertaining to Respondent No. 1 Pun(:
Municipal Corporation.

.‘I state that it was the land owners /miscreants /encroachers who
had dumped debris on the plots along river. Respondent No. 1,
being the Urban Local Body, has already issued notices to all land
owners for removal of debris and encroachments within blue line.
The plot owners at Yerwada, Shivane, Uttamnagar, Baner, Balewadi,
Vadgaonsheri, Kharadi, have been issued notices u/s 53(1) MRTP
Act, 1966 as a result some land owners removed debris on their
own. Removal of debris work is also in progress by Respondent No. 1
at Sangamwadi, Dangat Estate and Shivane which are in the
Respondent No. 1 limits. Hereto marked and annexed as “Annexure
A” is the action taken by the Respondent Corporation till date.

. I state that most of the locations in the Respondent No. 1 limits were
recently included in the Corporation limits. In these areas there was
a rapid urbanization and land owners/encroacher had dumped the
debris along the river while their construction work was in progress.
Therefore those land owners/encroachers are liable for dumping of
debris.

. I state that, that there was a delay in the work of removal of Debris
due of Covid 19 pandemic situation and Pune was one of the most
affected city in the country. Now the work is progress and the

Respondent Corporation has allotted separate funds to execute the

work of removal of debris.



. There are 2 instances of dumping debris at the hands of Maha-Metro
construction work. Irrigation department had issued 2 notices dated
15/10/2019 and 21/06/2019 to metro for removal of debris from
construction site in 1.4 km stretch in river. Officials of metro
mentioned that Scaffolding and construction material has been
removed by metro; however, out of 970 m of temporary road in the
riverbed, 750 m of temporary road was removed by Metro and they
continued to remove remaining 220m as per their letter dated 20t
July 2020. Hereto marked and annexed as “Annexure B”.

. With respect to Solid Waste, definition of solid waste is provided
under solid waste management rules, 2016 as
“Solid waste means and includes solid or semi-solid domestic waste,

sanitary waste, commercial waste, institutional waste, catering and

market waste and other non -residential wastes, street sweepings, slit
removed or collected from surface drains, horticulture waste, agriculture
and dairy waste, treated bio-medical waste excluding industrial waste,
bio-medical waste and e-waste, battery waste, radioactive waste
generated in the area under the local authorities and other entities

mentioned in rule 2.”

Construction debris is not a part of solid waste management, whereas

it is covered under Construction and Demolition Waste Management

Rules, 2016. Definition of Construction and Demolition Waste is

provided as:-
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“Construction and Demolition Waste” means the waste comprising of 5 S
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building materials, debris and rubble resulting from construction, re- | °
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modeling, repair and demolition of any civil structure.” N

8. I state that, in consonance with the Duties of local authorities
mentioned under Construction and Demolition Waste Management
Rules 2016, Respondent Corporation has a C&D waste policy
approved by General Body of PMC and has come into effect per a
circular w.e.f. 12-6-2019. A C&D waste processing plant is made
operational at abandoned quarries at Wagholi which is operated by
an external agency deployed by PMC. Feeder points are identified at
15 ward offices of PMC all over the city. Pune Municipal Corporation
A toll free number 18002339595 is provided for assistance. The
construction waste is processed and material is crushed and
recovered for reuse purpose. Hereto marked and annexed as
‘Annexure C” is copy of Construction and Demolition Waste
management Rules, 2016 and the Circular of Pune Municipal
Corporation dated 12-6-2019,.

9. I state that, since June 2017 Respondent Corporation has installed
C & D waste processing plant at Wagholi having capacity of 250
MTD. For that SOP have been issued by the Respondent
Corporation5 collection centers are operational. Respondent
Corporation is completely complying with Construction and
Demolition Waste management Rules, 2016, Respondent

i Corporation is also filing Annual Report in relation to compliance of

et
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the aforesaid Rules in the office of Maharashtra Pollution Control

Board. Hereto marked and annexed as “Annexure D” is copy of

latest report.

I state that in view of the reasons mentioned above and as such
Respondent Corporation always abide with the directions of this
Hon’ble Tribunal request this Hon’ble Tribunal not to impose any
environment compensation on the Respondent Corporation as the
debris are admittedly not dumped by the Respondent Corporation.
Even otherwise it will set a wrong precedent as encroacher/violators
will dump debris and Respondent Corporation will pay the
environment cost.

 § I state that whatever stated hereinabove is true and correct to the

best of my knowledge, belief and information. 1 have signed

hereunder at Pune on 08t March 2021.

I know the Affiant

Ad
unfcipal Corporation
(Respondent No.1)
BEFORE M ; ‘
Municipal Commissioner.
ALE Pune Municipal Corporation
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ANNEXURE - A
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ANNEXURE- g
= HEFTS Hal ¥ FrdieE fafaes
; MAHARASHTRA METRO RAIL CORPORATION LIMITED
i Joint \r.::::; ;’;’;’G:':"" :ﬁ::l::“é.m(‘:o:twt?f :;:;I]fashlm
PUNE METRD PUNE METRO RAIL PROJECT
Ref No.: Maha-Metro/Pune/EMD/C03 Date: 20" July 2020

T0;

The Executive Engineer,
Kadakwasla Irrigation Division
Sinchan Bhawan, Mangalwar Peth
Pune- 411011

Sub: Remova}l of temporary ramp between Deccan Gymkhana to Chhatrapati Sambhaji
Park alignment of corridor-2 passing along the left bank of the Mutha River bed.

Ref: i) Kadakwasla Irrigation Division letter no. 2163/2020 dated 18/05/2020
ii) Kadakwasla Irrigation Division letter no. 2305/2020 dated 01/06/2020
iii) PMC letter no. MCO/DM/ 156 dated 28/05/2020

Dear Sir,

This has reference to above captioned subject. Maha-Metro has been directed to
remove the temporary road from Riverbed vide above letter reference no. (i), (ii) and
(iii). Accordingly the temporary road to be removed from pier DE 1 to Pier 186 for a
length of approximate 970 m. The removal work has been completed from Pier no.
P165 to Pier no. P186 for a length of 750 m (approx. 9,950 Cum removed) till 18% July,
2020. The balance removal work for the length of 220 m is in progress and expected to

complete soon. The photographs of removal work is enclosed with this letter for your

L

Ratnakar Pandey
(DGM/Environment)
Maha-Metro Rail Corporation Limited, Pune

reference.

CC: Municipal Commissioner, Pune

7586

CORPORATE OFFICE: PUNE
Marg, Opp. St. Mira’s College, Koregaon Park, Pune - 411 001, Maharashtra, India

1 *floor, The Orion Building, Arjun Mansukhani
@gmail.com, Weabsite: www punemetrorail.org

" Tal: D20-26051072 E-mail: mail.mahametropune
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Photographs of Temporary Road Removal Work between Deccan Gymkhana - Sambhaji Park
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Photographs of Temporary Road Removal Work between Deccan Gymkhana - Sambhaji Park
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Photographs of Temporary Road Removal Work between Deccan Gymkhana - Sambhaji Park
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Photographs of Temporary Road Removal Work between Deccan Gymkhana - Sambhaji Park

"6 4ul 2020 17:07:10
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ANNEXURE C
C & D waste processing circular
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C & D waste processing flow chart
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C & D waste processing facility of Pune Municipal Corporation




ANNEXURE ‘D ’6595

MAHARASHTRA  Maharashtra Pollution Control Board

Form-Ill
See [Rule 8(2)]
Format of Annual Report to be submitted by Local Authority to the State Pollution Control Board

Submit to:

SRO-Pune |

Submitted For:

April 2019-March 2020

Name of the city or Town: Population:

PUNE 4179295

Name and address of local authority or competent authority

Address of Local Body:

Name of Local Body: 3 2y .

PUNE MUNICIPAL CORPORATION PMC Main Building, Near. Mangla Theatre, Shivajinagar,
Pune- 411 005

Telephone No.: Fax No.:

2025501000 2025501104

E-mail.: Website.:

swmadmin@punecorporation.org https://pmc.gov.in/

Name of the In-charge or Nodal Officer dealing with construction and demolition wastes management with designation :
D S Molak, Joint Municipal Commissioner

1.Quantity and composition of construction and demolition waste including any deconstruction waste:

(a)Total quantity of construction and demolition waste generated during the whole year in metric ton. :
73000.00 .

Any figures for lean period generation per day: Any figures for peak period generation per day:
50.00 350.00

Average generation of construction and demolition waste (TPD): Toltialcguant;ty ?f construction and demolition waste
200.00 ;g;o . iy

Any Processing/ Recycling Facility set up in the city:
YES

(b) Total Quantity of construction and demolition waste processed / recycled (in metric ton)

Non-structural concrete aggregate:
80

Manufactured sand:
16

Ready-mix concrete:
24

Paving blocks:
8

GSB:
32

Other, if any, Please specify:

(c) Total quantity of Construction & demolition waste disposed by land filing without processing (last option) for filling
low lying areas

No of landfill sites used:

1.00

Area used:
20 ACRE

Whether weigh-bridge facility used for quantoty estimation?:
Yes



* ¢d) Whether construction and demolition waste used in sanitary landfill (for solid waste) as per Schedule-ill ' 7 596
Yes

2. Storage facilities:

Whether Area or location or plot or societies

Area or location or plot or societies covered for collection of collection is practised (if yes, whether done by
Construction and Demolition waste: Competent Authority or Local Authority or through
45 Private Agency or Non-Government Organization)
YES
Specifications (Shape & Size) Existing Number Proposed for future
(i) Containers or receptable (Capacity) 0 0 0
(i) Others, please specify ; 0 0 0

Whether all storage bins/collection spots are attended for daily lifting
Yes

Whether lifting of Construction & Demolition Waste from Storage bins is manual or mechanical. Please specify mode and
equipment used
MECHANICAL JCB, POKLAN

3. Transportation:

Truck Truck-hydraulic
5 20

Truck-trailer Dumper-placers
0 0

Tricycle Refuse-collector
0 0

Others (Please specify)

JCB, HYWA

4. Whether any proposal has been made to improve Construction and Demolition waste management practices:
Yes

5. Have any efforts been made to involve PPP for processing of Construction & Demolition waste:If yes, what is (are) the
technologies being used, such as:

Processing/ recycling Technologies Quantity to be processed Steps taken

Dry Process CRUSHING SIEVING
Wet Process WASHER NA
Others, if any, Please specify NA NA

6. What Provisions are available to check unauthorized operation of:

Encroachment on river bank or wet bodies
VIGILANCE FINE

Unauthorized filling of low line areas
VIGILANCE FINE

Mixing with solid waste
VIGILANCE FINE

Encroachment in Parks, Footpath etc.
VIGILANCE FINE

7. How many slums are provided with construction and demolition waste receptacles facilitites:
15

8. Are municipal magistrates appointed for taking penal action for non-compliance with these rules:
Yes

If yes, how many cases registered & settled during last three years
(give year wise details)
0

Dated. Signature of Municipal:
14-05-2020 D S MOLAK



